>CHAMBER MATTER. 50 COURT NO. 9 SECTION |1 A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Crl.MP.No. 12126/2008 IN

Petition(s) for Special Leave to Appeal (Crl).................. 2008

SHANKAR PRADHAN Petitioner(s)
VERSUS

STATE OF Bl HAR Respondent ( s)

(Wth office report )

Date: 16/07/2010 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. SUDERSHAN REDDY
(I' N CHAMBERS)
For Petitioner(s) M. T. WMahipal, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

This Court vide its order dated 30th Septenber, 2008 having
rejected the application for exenption from surrendering, granted

f our weeks’ time to surrender and file pr oof of surrender
Thereafter, vide order dated 20th Novenber, 2009 and 23rd April

2010, respectively, sufficient time has been grant ed to t he
petitioner to surrender and file proof of surrender. The petitioner

failed to conply with the directions of the Court.
The Special Leave Petition shall accordingly stand di sm ssed.

(S. Thapar) (J.P. Sharma)
P.S. to Registrar Court Master



